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IN THE CENTRAL ADMINISTE.ATiVE TRtBUNAJ-a, IkYDERABAJ) BENCH 

At HYDERABJ½D. 

O.A.NO.146!6/94. 

Dake of decisipn: 2-8-1997 

Between: 

H. VamaflRaO. 	 •r appiican4. 

and 	 .1 

	

South { 	 I  

The Director, South/E3sterfl 
Circle, Survey of India, ubpal, 	I 

Hyderabad. 	 { 

Itte Deputy Director, South 
sbuth Esthrfl CIrcle, 	 I 	 • 

Survey of India, Uppal, Hderabd 500p39. 	• 
Respondents. 

- - 4 

Counsel for thd responc3ents:(Sri V. Shirnanna. 

CORAM: 

Hdn'ble Sri R. R6nga Rajan, Member (A) 

Hon'ble Sri B.S. Jai Parameshwar, MenDer (o). 
I 	 4 
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JUDGMENT1. 

(br Hon'b].e Sri B.S. Jai, Parameshwa$,Memer(J) 

None appeared for the applicant. The pplièant was 

abs!flt when the O.A. was taken up for hearing1. Sice the 

case is of the year.1994  we are nt inclined to adjourn the 

same, due to absence of the applicant. Heard; Sri V.Bhimanna, 

the learned Standing counsel for tLhe±espondets. We are 

ciding the 0.A., on the basis of the material available 

on record in accordance with Rule 15(1) of The Central Ad- 

ministrative Tribunal (Procedure)Rules,1987. 

2. The name of the applicant was sponsred by the 

Employment Exchange for filling up the post of Topo Trainee 

m.tna 0011 	'Pho =nnlicant appeared for the written test 

held on 13--7--1994 and the interview. He ctfle out success-

ful in the written test as well as in the int
l 

sub 	the impugned ordr No. C-5634/4.E.1.3/SSEC 

dated 31_10-1994 the written test conducted dn Q 13-7-1994 w 

cancelled due to administrative reasons and directed the 

applicant to appear for the written test to 1e held on 14-12-1994. 
£Jcja1d as3J..cvc¼A •_% 	C% 

flwritten test, the applicant has'filed this O.A. Efor quashing 

the impugned Order dated 31-10-1994 issued by the 1st respondellt 
and for directing the respondents to appoint the applicant 

8sTOP0 Trainee Type "B" on the bAsis of the written test hel4j 

/ 
on 13--7--1994. 	 .4. 
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4. The respondents have filed their counter stating 

that a requisition dated 18-1-1994 was sent to the District 

Employment Exchange for sponsoring the names of the suitable 

candidates, that a written test was held on 13-7-1994, tht 

out of 18 candidates sponsored, 16 candidats 'appeared for 

	

the written test, that however, 12 candidates inc 
I 	the 

applicant were informea by letter dated 12-8-1994 that they 

rr oalrtjnn and directed them to submit 

the attestation forms in triplicate, that in the meanwhile 

an anonymous complaint was receied by the Surveyor General 

f  

of India appointed the Additional Surveyor General, Survey 

Training Institute, Hyderabad to, inquire into the complaint 

and to report to him, that accordinly, the Additional Surveyor 

General, enquired into the complaint and sbmit4d his report,  

---------th 	ffort th=t tho olecticn nrocedure 

adopted earlier was not fair;Athat therefor'e the respondents 

cancelled the written test held on 13--7--1994. 

- 	5. An interim order dated 5--12--1994 was passed 

in the O.A., directing the applicant to apPear for the 

written test to be conducted on 14_12_1994with4ut prejudice 

to the contentions raised by hikn in this O.A. and further 

directing the respondents that no order of appOintment was 

to be issued on the basis of the said examination and 

viva-voce until further orders in this O.A. 
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subsequently it wasreported b the respondents 

that the applicant did not appear for the 'written test 

held on 14--12--1994. On the basis of the subrhissions made 

by the respondents on 5-5-1995 the interi1n ordr dated 5.12.1994 

Wa5 vacated directing the respondents to ceep one post 

unfilled and that they were free to fill 	all the 

remaining posts for which fresh test was condt±ted on 14.12.1994. 

In annexure a-S dated 23_91994, the surveyor 

Genera' or ssJus 	 - 

surveYor General, mentioned in Para 3 that they noticed 

certain irregularities in the procedure adopted during the 

written test conducted on 13_L7__1994. I  

8. In para 4 of the s ame letter, it is stated that 

tht the 

selection has been vitiated as the procedure adopted is 

00nsider arbitrary and 	dt fair". 

dated 23--9--1994 of the Surveyor Gener1 ofIndia, the 

respondents fixed the written test afreSh foi the post of 

TOP0 Trainee Type "B" on 14_L12__1994 cncel.ing the written 

test held on 13--7--1994. 	1 I  

A copy of letter of the Survyor General of India 

dated 23--9--1994 has been enélosed to he reply. 

The applicant has not chosen to rebut the 
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irregularities indicated in:the lettet of t1'e Surveyor 

General of India. In the absence of any obj1ections to'th 

it has to be held that a cokrect repor4 has been made by 

the Additional surveyor Genra1 after exmiihng all the 

factors. Further the report has been submitted by 

viz. IKt,• 
very Senior Off icer/S---- Additional Surveyor 

General of India. we do nbt considerthat a very 

Senior Officer in the rank of Addition 

will err in coming to the cpnclusion 

fln+e# ,qr, 4 nfl tho nrrA71 nii selection 

unfair. 

12. Hence, we have no reasons 

ntentions advanced by the respondent 

Surveyor General of India dated 239 

pondents chose to conduct a freshwri 

see no reasons to set aside the 

'1a 	1A__1fl__1QQA '-nt' fe ,qlrart, ftc. 
a 

selection1 made on the basith of the wri 

on 13--7-.-1994. 

Surveyor Genera 

the procedure 

arbitrary and 

dthbelieve the 

inara3of 
3 

994 the res- I 

n tst. we 

lIt èxamination . f 

to the 

en test held 14 

,1 

we are 13. In view of wha1 is stated 

satisfied that there were irregular itSes 

y tneAQQ1tJ-oflaJ. uneyui. 	 a,., :iaac 

H 

reported 

a. 
4 



selection and the applicant cannot ask1  for his appoint-

ment to the post of Topo Trainee Type "B" on the basis 

of the written test held on 13--7--1994. 

14. The O.A., is liable to beRlisrni!ssed. 

Accordingly it is dismissed. There will be no 

order as to costs. 

R . RNGARAJAN, 

MEMBER (K) 

Date: 20th Augt1st,1997 

in nflefl Court. 
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TE H ' 	HRI .iT,1TJMN:1l () 

)\ NO 

THE HJN' 3Li SHI 3.3,O I P.,RnM23HJ..iR: 
(N) (o.) 

Dated  

C.R:R/JUOrENENT 

-in. 

D...NG. 14/Py 

dr4ittd and Interim Directions 
. is sd. 

1Iwjd 

DispsEd of with Diractions 

'Jismissed 

• 	 Dis.Qsssd as uithdrciun 

. 	 Qi$mi" 3d lnr flpf3iIl i 
urcireQ/\ejacted 

No ordir\@\tO costs. 
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